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SHRI B.S.V. PRAKASH KUMAR
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ORDER
CP No. 1445II&BP/CLB,4\{B/MAH/2017

For the Petitioner as $ ell as Corporate Debtor side ha\.c agreed ior settlemen t

of {75 lakhs on the corporate debtor having agreecl b pav this nmount in threc

instalments by giving post-dated cheques dated 1.1.2018, I .2.201It and L3.2018 k) th.,

amount settled.

For the parties havearrived to thissettlement, theCorporate Debtor is hcrcby

directed to file post-dated cheques as agreed upon and thc petitioner side is also k)

file \\'ithdrar,\'al Memo on the next date of hearing o1127.11 2l)17

sd/-
V. NALLASENAPATHY
Nlcnrbt'r (Tcchnical)

B.S.V. PRAKASH KUMAR
Membcr (Judicial)

Present:

Dipak G. Mehta & Anr.

Radius & Deserve Builders LLP.
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